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into the dumping of graphite electrodes in the 

country by certain countries; 

(b) if so, the outcome thereof; and 

(c) the action contemplated by the 

Government in the matter? 

THE MINISTER OF STATE OF THE 

MINISTRY OF ENVIRONMENT AND 

FORESTS (CAPT. JAI NARAIN PRASAD 

NISHAD): (a) to (c) Yes, Sir. The Additional 

Secretary in the Ministry of Commerce has 

been notified as "Designated authority" for the 

purpose of carrying out investigations and to 

recommend antidumping duties under Section 

9(a) of the Customs Tariff Act, 1975 (51 of 

1975) and the rules made thereunder. On 

receipt of the petition from the domestic 

industry, the Designated Authority has 

initiated investigations -against graphite elect 

rodes imported form USA, China, France, 

Germany, Belgium, Austria, Italy and Spain. 

This initiation notification has been issued on 

September 30, 1996. Under these rules 

definitive duties are required to be 

recommended by the Authority within a 

period of 12 months from the date of 

initiation. 

 

 

Creation     of     a     Railway     Catering 

Corporation 

305. PROF. RAM KAPSE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the present position of the proposal 

regarding creation of a Railway Catering 

Corporation; 

(b) the details thereof; and  

(c) the time by which it will be 

created? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI 

SATPAL MAHARAJ): (a) to (c) In response 

to the demand raised in Parliament, the Press 

and the travelling public for bringing about 

qualitative improvement in railway catering 

services, it is proposed to set up the Indian 

Railway       Catering       and       Tourism 
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Corporation. The objective is to upgrade and 

professionalise the catering services through 

franchising, joint ventures and augment the 

infrastructure of rail related tourism for domestic 

and international tourists. 

The proposal is being examined in 

consultation with the concerned 

Ministries/Departments. The time frame for 

creating the Corporation will be known only 

after the proposal is approved by the 

Government. 

Regularisation of canteen employees 

306. SHRI E. BALANANDAN: Will 

the Minister of RAILWAYS be pleased 

to state: 

(a) whether it is a fact that a number of 

workers in departmental canteens in the 

Southern Railway, Madras Division have not yet 

been treated as regular employees inspite of 

orders issued by the Southern Railway 

Administration; 

(b) if so, the details thereof; and 

(c) the steps taken to implement the said 

orders? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI SATPAL 

MAHARAJ): (a) No, Sir. 

(b) and (c) Do not arise. 

Informal   channel  of communication  to 

unrecognised unions/associations 

307. SHRI NILOTPAL BASU: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether the unrecognised unions/ 

associations/federations of Railway 

employees were granted informal channel of 

representation at various levels during the 

period 1978—80 by the then Railway Minister; 

(b) if so, the reasons for discontinuing the 

above arrangement; and 

(c) whether Government are 

considering restoration of informal 

channel of communication to the 

unrecognised unions/associations in view 

of representations received from them? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI SATPAL 

MAHARAJ): (a) In order to defuse the tendency 

on the part of the category-wise unrecognised 

associations/ unions to precipitate matters, the 

All India Loco Running Staff Association and 

the All India Railway Employees' Confederation 

were granted restricted negotiating facilities in 

1978 with the hope that they would adopt a 

consultative approach for solving the grievances of 

the employees across the table. 

(b) As they continued to resort to agitational 

and disruptive methods, the facility given was 

withdrawn in 1981. 

(c) No proposal for restoration of informal 

channel of communication to the unrecognised 

unions/associations is under consideration of the 

Government at present. However, the issues raised 

by them in their representations are duly 

considered and appropriate action is taken on 

merits. 

 


